IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL_APPLICATION NO.988 of 1996,

. -

DATE _OF (ORDER__: _ 20-B-96,

Betwaan :-

M.ﬂyraltdhat

PPN Appiicant
"And -

1. Union of I dis, rep., by the Director,
Quality Assurance (ARH-I%,
Department of Defance Praeduction,
Ministry of Defance (DGOA),

OHQ=-P0O, New Oelhi - 110 D11,

2. The Controller, CGA=(I),
Controllerate Quality Assurance
(Instruments), Dehra Dbn = 248 008.

3, Tha Senior Quaelity Assurance Officer,
The Senior OQuality Assurance Establishment (ARMTS),
Gymkhana Road, Picket, Saecunderabad-500 003.

Counsal for the Applicant : Shri M.V.5.Prasad

" Counsgal for the Raspendents : Shri V.Rajeshwer Rao, Agdl,.CGSC

CORAM:

THE HON'BLE JUSTICE SHRI M,.G.CHAUDHARI :  VICE-CHAIRMAN é%?%f?

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (“)Eéﬂs
. , n 1

seae 2..




2

. &
Hen'bla Justice Shri M.G.Chaudhar

(Oral Orders per
‘ Vice=Chairman)}.

- - - - 4 -,

Shri M.Y.S.Prasad fer the applicant, sShri V.Ra

Rae for the Respondent s,

2e The qpplicant who hes been promoted as Chargema
has béen postad Sn transfer et Bangalore by order dt.30
issued by the ﬂi;istry of Qafance. The epplicant desir
rntaiﬁsd at Sec;ndefabad and contends that there is pos
avaeilable @t Secundersbad to accommodats him.. In that
tion he had submitted representations dt.11-6—96. 27=6=
29-6-96 stating tthnrnin t._nat'f‘fm vas damg"' a part-time M
Courfcat Hyderabad that uili be disturbed.by his transf

kaC; .
cownsequentdy a femals child waes born te him with health

jo shwar

n=1
~5;96.
@s to be
t
Connec
96,
aToch,
ar and

problems

raquiring to be opsrated twice and is under medice) treatment

-

. - ’ boson
and therefere his request to retain st Secunderabad shg
Ay A

sympathetically considersed, The above difficulties of

applicant have indeed besn taken note of by the. Senior

Quality Assurance Officer at Secunderabad and by telegrjm

dt,11-6-96 he has recommended to the Respondent No,1 at

- Quarters that a Qacancy of Chargsmén-l exists at the es
| | fapblaeants )

uld be

the

Head-

tablish~

ment of Secunderabad and his reguest may be consgidered early.

Accerding to the applicant so far no action has besen reported,

Meanuhile it apﬁfn ars that he hes seam not complied with

the

instructions contained in the order dt.10+«5«96 in respact of

tranafer.

"

O.'03C




- cant te the Head Q(Quarters, It is therefore for the Respo

- 3 -

3. The laarned céunsal.far the applicant Shri M.V.S.

submits that as there is a vacancy available at Sacundar4
accammndaté the apﬁlicant and cdnsida:ing his domsstic pr

uhich are genuine, he sheuld be directed to be accommodal
his

Secundsrabad and retained thers by cancelling/transfer tg

Bangalore.

4. A transfer made on administrative grounds in the

Prasad

bad to
oblems

ed at

regular

course of working of a Department cennot be interfered with by

the Tribunal_.' Thers is ne allegation of Malafide’, bias, illega=-

lity or lack af compatency in the authority to transfer

the

applicant from one station to another. Legally therefor

ne

right can be épelt'aut in favour of the applicant sc as to re=-

quire ourajudicial interfarance,

S¢

"~ ration of his request, Even if we usre to entertain tt

As far as the difficultlasl?eced by the applicant are

_ comcerned, that cen only make out case of sympathetic om[nside-

OA and

ra
pess any=order that obuiouslybgaﬂ be to ask the Respondgnt No,1

to consider his case sympathetically. The Tribunal cannot

directly'da'sa. It is heuevsr.unnecssaary'avsn to consjder that

aspect because ths Sénior Quality Assurance Officer himge

recommgnded sympathetic consideration of the case of t

1f has
appli-

ndent

No.1 to epply his mind to the difficulties of the applicant and

take a suitable decision. Merely k& ks passing anather|o

oA - ‘
to that effect will ba%;§§:ﬁg:;t. Hence we are not incli

to admit the 0.A. as it dees not disclose; any sasa caupe

rder lﬂa Wh
nad

of

eede




action,

. : ¢ comply |
Ge Whether to/xmpiy with the instructiona of transfer

pending dscision of the Respondent No.1 dn his requast ¢r to
pass face the conssqﬁencas‘in default is for the applicant te
conaider, In tﬁs and we uou;d add éﬁgﬂnbaervatinn that| the
Respondent No.1 may keep in mind the ganuineness of the|request
of the applicant to take suitable action in pursuance of thé

Telagram of Senfe¥ Quality Assurance OfFPicer,

7o Tha Original Application is accordingly rejscted.
.‘_______——ﬂ;ﬁﬂ “LA; A;kgggﬁﬁggﬁﬁﬁvmu
(H.RAJENQ PRASAD) (M.G.CHAUDHARI)

Membsr (A) Vice=Chairman

Dated: 20th_August, 1996,

Dictated in Opan Court, }?V”FQ;;44K

avl/ | m@u—t; Q@;vc% &) cc.




1. The Director, Uhion of India,
Quality Assurance (ARM-I)
Iept.of Iefence Production,
Min.of Defence {(DGQA) DHO-PO, New Delhi~ll,

Rex

0.A.988/96.

To

2. The

Controllerate Quality Assurance
(Instruments), Dehra Duh-8,

3, The

4, One
5. One

6. One

7. One

pvm

Senior Quality aSsurance Establishment (ARMIS)

-5-

Controller, CQA(I),

Senjor Quality Assurance Officer, .
Gymkhana Road, Picket, secunderapad-B.

copy to Mr,.V.Rajeswar Rao, Agdl .CGSC. CAT:Eyd.

copy to Library, CaT.Hyd.

spare COpYy. -
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TYFED BY ' CHECKED BY o
COMEAREL BY APFTROVED BY

»

o

i IN THE CENTRAL ADMINISTRARIVE TRIBNNAL)

.'6; HY m/ma'm;’ BENCH ATHYDERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHART
. VICE~CHAIRMAN

/ AND.
THE HON'BLE MK.H,RAJENDRA PRASAD:M(A\)

B ¥

Dated: 20. R _1g0¢
i

ORDER / JUEGMBNE-

MIPJR.At/CQIKQ NO-

, in
0.4.No. O\%% ]ﬁ().
) T.A.No. T . | (w.p. )

zdmigtted and Interim Directddns

Issued.

Aliored. //'

Disppsed of with directions

Dismlissed

Disgissed as withdrawn.

Disnissed for Default.,

Ordefred/Re jected. //
. w !
pvm _ : ~No arder as to cos’,





